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Mr 8.K.Sharma for the applicants. 

Mr 1 K • Choudhury,Addl.C.G.S.0 for 

the respondents, on notice. 
leave to file single U.R. granted. 

The applicants feel aggrieved by 

the decision of the respondents to recover 

the anount paid to them for the period 

from 1.4.93 to 31.5.95 towards SCA(R.L). t 

That at èps taken pending clarification ( 
from the \Ministy of Defence. The, quest! 

needs consideration. 

O.A. admitted.8 weeks for written 

statement. Pending further orders the 

operation of the orders contained in 

letters dated 26.7.95 and. 31.7.95 is 

hereby staied withi.iberty to the respon-

dents to apply for vacating the order or 

its modification as and when advised. 

Adjourned to 13.11.1995 for orders. 

'uI,c 
Member 	 V ic e—C hai rman 

• • . . • . . • .. •....••s . • . .. • •• . • • • •. I • •S • 

(corit d .to Page No.2) 
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O.A.No.(2f 

25.4.96 	 Mr A.K. chou!hury, learned Addi. 
C.G.S.C. is present 

Mr S. Sarma is present for Mr B.K. 
Sharma, learned counsel for the applicant. 

) 	 Written statement has been filed. 
311/ 	 O.A. ready for hearing. 

List for hearing an 7.6.96. 

Member 

4 



10  

1k 
' 

7.6.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. A.K.Choudhury, Addl. CG.S.C. for the 

respondents. 

I 

D 
Hearino adjourned to 25.6.96. 

L 
Member3) 	 Mernr(A) 

trd 

25-6-96 	 Learned counsel MrB.K.Sharma for the 

applicant. Learned Mdl.C.G.S.C. Mr.A.K.Chou-

dhury for the respondents. 

List for hearing on 5-7-96 before Single 

Bench. 

Member 



10"Y 
O.A.No. i6/9s 

5.7.96 	Mr K.Bhattacharjee for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
Submissio 

both the counsel heard 

and concluded. Judgment reserved. 

Member 



O.A. No. /6 g/ 

OFFICE NOTES 	 DATE 	 COURT's ORDER 

12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listing the matter in next week. 

List on 17.7.96 for hearing ('For being 

spoken to'). 

Member 

H 	 trd 

earne counsel Mr\ K.S. Bhattacharjee for the 

plicant and learnet4 Addi. C.G.S.C., Mr A.K. 

C oudhur for the respo dents. 

In the cou se of submi ion during the hearing 

of his O.A. learned co\nsel Mr Bhattacharjee 

appering for e applicants \n the O.A. had placed - 

• reliane among others on 	he following orders 

of tIe Guwa ati Bench of the Central 

Admini4rative Tri unal in suppot\ of his contenti'om 

that S\ecial Co pensatory (emote Locality) 

AlIowanc is admi ible simuitan'ously with the 

Field Ser'yice Conces ion to the ci\ilian employees 

working u\der the Miii ary Engineerin Service: 

Orer dated 2 .3.1994 in 0\A.No.480/89 

- D.B. Soña\ and others vs- Union of IIdia. 

Orde\ dated 30.8 1994 in O.A.o.174/93 - 

Satish C.h Om r -vs- Union of India. 

After the he ing was ov r it was not ced that 

the order dat4l 25.4.1996 assed by the Hon'ble 

Supreme Court\ in SLP (C No.1820 (i\i Union 

of India and o\hers -vs- D. . Sonar and others) 

arising from orer dated 17. 1.1995 of (wahati 

Bench in R.A.No.\3/95 in O.A.N .480/89 ha been 

received. This or\er could not b discussed uring 

the course of haring. Hence i order to \give 

opportunity to the both the side the O.A. \ has, 

been placed for beir spoken to. 

••• 	- 	 • 	 After hearing 	he 	ounse1 ior 	e 	 - 
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O.A.No.168/95 

17.7.96 	 Learned counsel Mr K.S. Bhattacharjee 

for the applicants and learned Addi. C.G.S.'C., 

Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing of this O.A., learned counsel Mr 

Bhattacharjee appearing for the applicants in the 

O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineering 

Service: 

Order dated 29.3.1994 in O.A.No.480/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.1994 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order dated 25.4.1996 passed by the Ho&ble 

Supreme Court in SLP (CC No.1821) (in Union 

of India and others -vs- D.B. Sonar and others) 

arising from order dated 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 in O.A.NO.48(G)/89 had been 

received. This order could not be discussed during 

•the course of hearing. Hence in order to give 
I opportunity to the both the sides the O.A. has 

been placed for being spoken to. 

After hearing the counsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of the final 

order from the Hon'ble Supreme Curt in the above 

mentioned SLP, namely, Union of India and others 

-vs- D.B. Sonar and others. 

Copy, of the order -may be furnished 

to the counsel for the parties. 

Member 

nkm 



	

4 	 O.A.No.  

l. 	 25.6.97 	None present. List for hearing on 6.8.97. 
16 

Member 
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20.8.97 	Heard Mz X.Bhattacharjee for the 

	

ii 	 • 	 applicant and Mr A.K.choudhury,learned 

Addi .0 .0 • S.0 for the respondents. 

Counsel of both sides have comple-. 

ted their submissjons. Hearing concluded. 

• 	 Judgment reserved. 

• 	
V 	 £ 

	

pg 	 V  

Judgment and order pronounced. 

Application is disposed of in terms 

10-.9-97 	of the direction contained in the 

• 	 order. No order as to costs. 

V 	
H 

	

pg 	 V 	• Member 
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CENTRAL'AD1INISTRATIVE TRIBUNAL 
GUWAHATI BENCH ::: GUWAHATI-5. 

OCA.NO. 168/95. 183/95, 184/95, 185/95, 186/95, 187/95 

188/95, 189/95, 1.O/95., 191/95, 192/95. 193/95, 194/95 
• 15/95. 196/95. 197/95. • 	

DATE OF DECISION 10-9-1997. 

&i Tikeridrajit Brahma & others. 	 (PETITIONER(S) 

N 
, 

Sri K.Bhattacharjee. 	 - 	 A0\JOCATE FOR THE 
PETITIONER (5) 

VERSUS 	 • 

Union of India & Ors. 	 RESPONDENT' () 

• 	Sri. A.K4ChoUdhurY,Addl.C.G.S.C. 

THE HON' BLE SHRI G.L.SALYINE, AMMINISTRATIVE M1BER. 

THE HON'BLE 

Whether Reporters of local papers my be allowed to 

sce the Judgment ? 
To be referied to the Reporter or not ? 	 - 

Whetner their Lord's hips wish to see, the fair copy of 
the.judgment ? 

Whether the Judgment is tp be circulated to the other 
Benches ? 

• 	Judgment delivered by Honb]-e Administrative Member 
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CENTRAL ADMINISTRATIVE TRI3UNAL,GUWMATI BE4CH 

. 	 bate of Order : This the lflth Day of September, 1997. 

Shri G.L.Sanglyine,AdministratiVe Member. 

O,A.NO. 168 of 19950 

Sri Tikendrajit Brahina & 23 others . . Applicarts 

-. Versus 

Union of India & Ors. 	 . . . Respondents 

O.A.No. 183 of 1995. 

Sri Gangadhar Kalita & 18 others 	. . . Applicants 

• 	 Versus- - 

Uniàn of India & Ors. 	 . . .Respondents 

O.A.NO. 184 of 1995 

• Sri Baikuntha Das & 14 others 	 . . 	 Applicants 

Versus 

Union of India & Ors. 	 . . .Respondents 

OJ..No.185 of 1995. 

Sri P.R.Rajak & 11 others 	 . . .Applicants 

• 	-Versus- 	- 

- Union of India & Ors. 	 . . . 
Respondents. 

O.A.NO. 186 of 1995. 

Sri. K.K.Choudhury & 26 others 	 . . . 	 pp1icants. 

- Versus - 

Union of India & Ors. 	 . . . Respondents. 

O.A.No. 187 of 1995. 

Sri Tapeewar Singh & 16 others 	•, 	 . . .Applicants 

- Versus - 

Union of India & Ors. 	 . . . Respondents. 

0.A.No. 188 of 1995. 

Sri Prem Kumar Baishya & 23 others 	. . .Appl.tcants 

-Versus- 

Union of India & Ors. 	• 	 . . . Respondents 

O.A.No 	189 of 1995. 

i Mahendra Kuinar Das & 21 others 	. . .Applicants. 

- Versus - 

Union of India & Ors. 	 .. .Respondents 

contd ... 2 
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O.A. No.190 of 1995. 

Sri Narendra Pandey & 27 others. 	 • Ppp1icants 

1.Union of India 
represented by the Secretary to 
the Govt. of India. Ministry of 
Defence (Engineer-in-chief Branch) 
Army Head (iarters, New Dethi. 

2.The Chief Engineer 
Eastern Command. - Headquarter .calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
C/o 99 A.P.O. 

Controller of Defence Accounts. 
Gauhati. 4 . • Respondents 

O.A.NO. 191 of 1995. 

Sri Rajat ianti Dey & 24 others 

Versus - 

Union of 1ndia 

The Chief Engineer., 
Eastern Command, 
H.Q. calcutta. 

Garrison Engineer, 
859 Engineer Works Section, 
C/o 99 A.P.O. 

Controller of Defence Accounts, 
Gauhati 

O.A.NO. 192 of 1995. 

Sri Jugal Das & 24 others 

- Versus. - 

Union of India 

The Chief Engineer, 
Eastern Command R.Q. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
do 99 A.P.O. 

Controller of Defence Accounts, 
Gaubati. 

O.A.NO. 193 of 1995. 

Sri Ananda dh. Sarma & 22 others 

-Versus- 

Union of India 

The Chief Engineer, 
Eastern Command, H.Q. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
do 99 A.P.O. 

. . . Applicants. 

• Respondents. 

... . pp1icants 

. . .Respondents 

• Applicants 

Respondents 

contd.. 3 
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O.A.NO. 194 of 1995 

Sri Anil Ch. Sarkar & 23 others. 	. . . applicants. 

- Versus - 

Union of India 

The Chief Engineer. 
Eastern Conunand H.Q. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section, 
c/o 99 A.P.O. 

Controller of Defence Accounts 
Gauhati. 	 . . . Respondents. 

O.A.NO. 195 of 1995. 

William Smith & 21 others 	 . . . Applicants. 

- Versus - 

Union of Indi.a 

The Chief Engineer. 
Eastern Command H.Q. 
Calcutta. 

Garrison Engineer, 
859 Engineer Works Section 
c/o 99 A.P.O. 

Controller of Defence Accounts, 
Gaubat.t 	 . . . Respondents 

O.A. No. 196 of 1995. 

Sri Someswar Bhuyan & 24 others 	.•. . Applicants 

- Veraus - 

Union of India 

The Chief Engineer, 
Eastern Command H.Q. 
Calcutta, 

Garrison Engineer, 
859 Engineer Works Section C/C) 99 A.P.O. 

4 • Controller of Defence Accounts. 
Gauhat.t. 

O.A.NO. 197 of 1995. 

Sri C.K.Janardhar & 24 others 	. . . Applicant 

- Versus - 

Vnion of India & Others 	 . . . Respondents 

The Chief Engineer. 
Eastern Command H.Q.,CalCuttao, 

Garrison Engineer, 
859 Engineer Works Section C/o 99 A.P.O. 

Controller of Defence Accounts 
Gauhati. 	 . . . Respondents 

advocates for all the applicants : Sri B.K.Sharma & 
K.Rhattacharjee 

Advocate for all the respondents : Sri A4C.Choudhury, 
Addl .C.G.S.C. 

contd • .4 



C .L • SANGL YINE • ADMINISTRATIVE MEMBER, 

The applicants in the above mentioned 16 (sixteen) 

Original Applications are employees under the Military 

Engineering Service and posted in various places in the 

State of Arunachal Pradesh. Permission to submit combined 

applications had been granted. Pacts and law involved in 

these applications are same and therefore, for the sake 

of convenience the Qrig.inal Applications are disposed of 

by this common order. 

2 • 	The Special Compensatory (Remote Locality) 

Allowance was paid to the Defence Civilian employees 

posted in the NEJLY DEFINED FIELD AREAS and MODIFIED 

FIELD AREAS with effect from 1.4.1993 vide Ministry of 

Defence No .8/37269/AO/PS-3 (a )/165/D (Pay/Services) 

dated 31.1.1995 as follows. : 

Nj)  Defence civilian employees serving 
in the newly defined field areas will 
continue to be extended the concession 
enumerated in Annexure 'C' to Govt 
letter No .A/02586/AG/PS 3 (a )/97-5/D 
(Pay/Services) dt 25 Jan 164. Defence 
civilians employees serving in Newly 
Defined Field Areas will continue to 
be extended the concessions enumerated 
in Appendix 'B' to Govt letter No. AP 
257 62/AG/PS 3 (a )/146-S/2/D( Pay/Services) 
dt 2nd March 1968. 

ii) In addition to above, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory (Remote Locality. 
Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from time to time." 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/PS-3 (a)/1862/D(Pay)/Servlces) 

dated 12.9.1995 as below : 

"These orders will come into force 
w.e.f the date of issue of this letter 

contd.. .45 



-5-- 

namely w.e.f. 31.1.95. In other words, 
no recovery will be made on account 
of concessions like free rations/free 
single accommodation etc. already 
availed of by Defence Civilians as part 
of Field Service Concessions from 
1.4.93 to 31.1.95. Similarly, no payment 
on account of 80A/SCA/3A(RL) will 
also be made from 1.4.93 to 30.1.95." 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter NO.B/ 

37269/AG/PS-3(a)/7800D(Pay/Services) dated 17.4.1995 

insofar as it relates to employees posted in the Newly 

Defined Field Areas and-nèwIy'defined Modified Field Areas 
as below : 

"The Defence Civilian employees, serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Civilians, 
as hithertofore, under - existing 
instructions issued by this Ministry 
from time to time. However,in respect 
of Defence Civilians employees in the 
newly defined Field Areas. Special 
Compensatory (Remote Locality) Allow-  
arice and other allowances are not 
concurrently admissible alongwith 
Field Service Concessions." 

3. 	Heard Mr K.Bhattacharjee, learned counsel for the 

applicants in each Original Application and Mr A.K. 

Choudhury,learned Addl.C.O.S.0 for the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (FSC for short), namely, Free 

Ration, Free Single accommodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17 .4.1995 they are not entitled to the payment of 
(RL) 

Special Compensatory (Remote Locality) Allowance, SCAfor 

short, in addition to F. Accordingly the anunt of XA(11) 

paid for the period from 1.4.1993 to 31.1.1995 was not 

contd... 6! 
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admissible to them and was ordered to be recovered. 

teamed counsel Mr K.BhattaChariee submitted that the 

contention of the respondents is not sustainable. In S.C. 

Omar vs. Garrison engineer (1995) 30 ATC 763, the 

Tribunal had held that AL'fs admissible in addition to 

FSC, in many other cases such as O.ANO.124 
and 125 of 

1995 etc. Defence civilian employees posted in Nagaland 

the Tribunal had allowed payment of scA. FUrther, in 

Union of India & Others VS. B.Prasad. B.S.O and others, 

1997 C (t&s) 1055, the Hon'ble Supreme Court had held 

that upto 17.4.1995 Special iity Allowance and Field 

Area Special CompensatOrY (Remote Locality) 
Allowance 

are admissible together. Thus the applicants are 

entitled to payment of $A(l,) 

4. 	The  cause of action arose out of the 
order 

No.Pay/Ol dated 26.7 .1995 issued by CDA, Gwuhati, that 

is Controller of Defence Accounts, Gauhati and the 

order dated 31.7 .95 issued by the Accounts Officer of 

the Area Accounts Of fice, Shillong. Z tussle was going 

on between the administrative authorities of the 

respondents 1 to 3 in one hand and the Audit and Accounts 

authorities on the other over the question of payment 
:J 

of SCA alongWith F. The CDA, Gwuhati wrote in his 

No.Pay/01 dated 26.7.95 : 

"In view of pending clarification 
regarding application of provisions 
of Min of Defence letter dt.31-1-95 
and 17-4-95 payment on account of 
9A(RL) for the period 1-4-93 onwards 
already made is irregular and unau-
thorised and requiring recovery in 
lumpsufll from the ensuing pay bills 
without any consideration and inti-
mated to this • AO Shi hong has 
already been instructed to effect 
recovery in lump-Sum. 

k - 
contd... IV 
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As per Min of Uef letter dated 13-1-95 
certain Area of Arunachal Praaesh have been 
classified both Field and Modified Field Area 
as well. Please intimate specific authority 
classifying your office location in Modified 
field Area. If located in modified field area, 
facility of FSC may be stopped forthwith and 
recovery if any from 1-2-95 on account of cost 
of Free Ration/Single accommodation may be 
effected before allowing SCA(RL). 

In kuture advice of your AAO CE on financial 
matter may inveriable be accepted to avoid any 
comlication which has arisen now0" 

The Accounts Officer, Shillong followed it up as below: 
The recoveries may please be effected from 
the concerned indirected involved in the 
following bills to comply will be directive 
of the CDA Guwahati. 

01/Cash/30 dt.29-'5-950 
01/Cash/31 dt. 29-5-95. 
02/Cash/73 dt. 27-5-95. 
03/Cash/51 dt 17-5-95 
05/Cash/19 dt. 26-5-95 
01/Cash/71 dt.30-6-95 

The sy pay bill bearing voucher No. 0l/Cash/ 
69 dt. 29-6-95 on account of payment of scA(RL) 
is returned unpassed for the reason stated 
above. U  

Operation of the above two orders have been stayed by 

the Tribunal at admission of the present original appli-

catiOnS. 

5. 	The decision of the Tribunal in s.c.omar(Supra) 

was based on the its decision in D.B.SonaXL and others. 

SLP No.17254 of 1995 filed by the respondents was dismi-

ssed by the Honthie Supreme Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995. D,B,Sonat and others 

Rh 3/95(0.A.48/89)afld Rh 4/95(OA 49/89), and some of the 

other cases referred to by Mr,K.Bhattachariee were 

subject matter in Union of India and others vs. 

B.Prasad, B.S.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'ble Supreme Court in that case. The 

J Hon 4 ble Supreme Court had held in the Order dated 

contd/-. 

4t 
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17.2.1997 in that case that upto 17.4.1995 the employees 

are entitled to both the Special Duty Allowance and 

the Field Area Special Compensatory (Remote Locality) 

Allowance and thereafter to only one Special allowance 

in terms of the aforesaid order dated 17.4.1995.Further, 

as regards payment of Special 1)ity Allowance to Defence 

civilian employees posted in Field Areas and in Modified 

Field Areas the Government was directed by the Hon'ble 

Sipreme Court to modify the order dated 17.4.1995 and 

issue the necessary corrigendum. It was also directed 

that Union of India is not entitled to recover any 

payments made of the period.prior to 17 .4.1995. In the 

• 	 impugned order No .Pay/O1 dated 26.7 .1995 the CDA had 

referred to the letter dated 13.1.1995 issued by the 

Ministry of Defence classifying certain areas of Aruna-

chal Pradesh as Field Areas and Modified Field Areas 

and sought clarification as mentioned therein. Mr A.K. 

Choudhury, learned Addl.C.G.S.0 submitted that classi- 

fications of areas were made under letter dated 13 .1 .1994 

and not dated 13.1.1995. Mr K.BhattaCharjee submitted 

that the applicants were posted in Modified Field Areas. 

1part from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995. The impugned actions of the CDA and the 

counts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17 .4.1995 by the 

authorities under the respondents No.1 to 3. From the 

impugned order No.PM/1/306-CI dated 31.7 .95 issued by 

area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Coxnpen-

satory (RL) Allowance made from 4/93 to 1/95 through 

ccntd.. .9 
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ap 

the vouchers mentioned therein. In some of the original 

applications under consideration however, the CDL, 

Gauhati was not made a respondent while in all the 

Original Applications the Accounts Officer, Area Accounts 

Office, Shillong was not made a respondent. In the facts 

and circumstances stated above the respondents 1 to 3 

are directed to communicate to the CDA, Gauhati the 

clarifications sought for by him in the impugned order 

dated 26.7 .95 as mentioned above as soon as it may be 

possible. On receipt of the communication from the 

respondents the CDA, Gaubati shall take appropriate action 

immediately. Till such action is taken by him, the 

operation of the impugned orders in each Original 

Application shall remain suspended. 

With the above directions, the original applica-

tions under consideration are disposed of. No order as 

to costs. 

I 

( G.L.swGzMflrE 
) / ~9/9~ 

ADMIN I STRAP I MEMBER 
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IN THE C4TL 	 I 	GUHiiTI BEH 

original Application No.i 	/95. 

IN THE M'TTER OF 

ri Tikendrajit Brahma and others. 

Applicants. 

 -Vs -  - 

Union of India and Others. 

... Respondents. 

It is resp&tfully submitted for the 

applicants -. 

1. 	That the applicants have submitted a joint 

petition seeking relief of payment of allowances 

and s ervic e benefits as admissible to civilan 

central government Employees in terms of Office 

menoranda dated 14-12-83 and 1-12-88 of the 

Ministry of inance(Deptt. of Expenditur'e) of Govt. 

of India. 

2) 	That from facts of the case, it would be 

VIZA  J i~ J 
clear that all the applicants have a common cause 

f , qq_1  Y' 3 and interest in it and as s uch the joint application 

deserves to be entertained as provided by Rule 4(5) 

of th e proc edur e Rules. 

In th es e pr eTiis es it is pray ed that th e 
Hon'ble Tribunal may be graciously pleased to permit 
filing of single application by all the applicants 
jointly for ends of justice. 	- 

Dated the 

M 



yr 	 0 , ---!! 

1PPENDIX A: 

FORMS : 
e 

FORM I: 

IQPLIC.ION UNDER SFTION 19 OF THE A4INISTRATIVE 

TRIBUNALS ?CT : 1985 : 

Title of the Case: ri Tikendrajit Bahma 

& Others. 
.... Applicants. 

- Versus -- 

Union of India& Others, 

..espondents, 

INDEX 

Si. No. Description of documents relied upon PageNO 

Application 

Annure A : G@W@6 Letter dt.26.195 	112... 

3, Anncure 8: Letter dt. 1 31,1.95 

Anncure A : Copy of Mano dt. 14-12-83 	1 k_lI 
Annexure B : Copy of MErlo dt. 1-12-88 	1-1' 

Note.: Other documents referred to in the applicatior 

are seized and possessed by and happen to be 

in the c óntro 1, custody and power of r es pon-

dents being c orr es pondenc e exchanged in 

official channel and may be required to be 

prothx ed by respondents. 

GNATURE OF APPLICANT 

FOR USE IN TRIEUNAL S 
OFFICE : 

DATE OF FILIM : 

IG NATURE 
FOR RB3ISrRAR: 
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IN THE CE1IRL ?IiINIZRATIVE T.IBUNkL : GiUHATI BENCH: 

 Sri Ticendrajit Brahma son of Late Bhabendra N. Brabma 

Sri G.K. Saikia son of Late Bhagiram 5aikia, 

 Sri R.S.  Prasad son of V. Raghavan, 

 Sri M.P. Yadav sOn of Late G.p.Yadav, 

 Sri R.C.Pillej son of Sri Sreedharan pilley, 

 Sri P. Ktson of Late Santi Keot, 

 Sri K.C. Das sonof Sri S.C.Dass, 

 Sri V.K, Verina sonof Late Gopaijee Varma, 

 Sri BaiDi Rani Miry son of Sri Deo Rain Miri, 

 Sri I(ashi Nath son of Sri Jagar Deo, 
11 • Sri 51-i er Bahadur son of 5ri J eetu Lana, 

12, Sri B.B. Gurung son of Sri Rain P 	Gurung, 
 Sri H.P. Rabidan son of Sri ParasRabidarj, 

 5ri T.D, Joshi son of Sri B.N. Joshi, 

 Sri R.B. Subba son of Late Dal Bähadur, 
 Sri C.K. Machakury son of Sri Saya Rain Machakury, 

17 • Sri Gorakh Rani son of Late Munna Ran, 

18 • Sri Gan&i Mahato son of Sri L.D. Mahato, 

 Sri Ran Nath Thakur son of Late M • Thakur, 

 Sri G.C. Mahato son of Late Dorati Mthato, 	* 

 5th Parsu Rain son of Late Mukti Nath, 

Sri B.D. Majhi son of Sri Saksharnan Majhi, 

Sri H.C. Bania son of Sri Mahirain Bania, 

24 • Sri N. Boro so of Sri JatI Boro, 

all enployed in chindit 

Top E,41 Maint Cell 

under the - 

i4' Rc-J 



4 

Aw 

-2- 

under the Garrison Engineer, 

859 Engineer Works Section C/o. 

99 A.P.O. 	..... Applicants. 

-Versus - 

Union of India 

r epr es ent ed by th e Sec r etary to 

the Government of India, Ministry 

of Defence (Engineer-in-Chef's 

Branch, J.rmy I-lead Quarters), New Delhi 

The Chief Engineer, 

Eastern Command 6.0, , 

Calcutta. 

Garrison Engineer, 

859 Engineer Works Section 

dO 99 A.P.O. 

\ 	........ 	Respondents. 

DETiILS OF &PLICi-TION 

?articulars of order against which the application 

is made - 

Letter No. PM/1/306-dI dt. 31.7.95 issued by 

counts officer directed to recovery special 

cornpensatary (CRL) allowance from 4/ 3 to 1/95. 

Jurisdiction of the Tribunal : 

The applicants declare that the subject matter of 

I! 
	

the order.......3/ 

WA 
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the order against which they want r.edressal is 

within the jurisdiction of the Tribunal. 

Limitation: 

The applicants further declare that the applicatior 

is within the limitation period prescribed in 

section 21 of the Administrative Tribunal Act, 

1985. 

Facts of the case : 

That the applicants are civilian defence 

employ ees of Military Engineer Servic e Depart-

ment employed under the respondents and as such 

the applicants are posted to work at high altitu-

des of Arunachal Pradesh, a hard, remote and 

costly area where necessities and essential 

services of lifeare very scarce and are available 
- 	only on paying abnoinally high prices. 

That the Central Government ordered for 

payment of 3VU510A 	 special compensatory 

(Remote locality ) allowances to its employees 

posted in the North-eastern Rion.of the country 

to atract postings to this remote and costly 

locality. The fild service concessions were 

tended to the civilians by the Governm&it of 

'Ind±a, Ministry of Defence vide their letter 

dated..., .... 

-Kkc 



dated 25-1-64 as amended from time to time. The 

applicattjOyl are in receipt of Modified field 

service concessions. Similar concessions are also 

being paid to GREF staff posted to this area, 

3) 	That the need for attracting and retaining 

the services of competent staff for service in the 

North Eastern Region comprising the seven states 

including Arunachal Pradesh was engaging attention 

of th e G ov ernm ent and with a vi ew to r evi ew th e 

cisting allowances and service benefits to employees 

posted in this region, a committee under the 

Chairmanship 	of Secretary, Department of 

Personnel c Administrative Reforms was appointed 

and after considering carefully the recommendations 

of the Committee, the President of India was pleased 

to decide in favour of allowainces and benefits 

being continued as modified by Government of India 

Office Menorandum No, 20014/2/83-E.Iv of Ministry  

J 1it 	 of Finance (Department of penditure) issued on 
tof 	14-12-83. Subs equent thereafter another office 

Menorandum being No. 2 0014/16/86/E,IV/E, 11(B) dj 

dated 1-12-88 was issued making some improve'nents in 

allowances and facilIties to enployees posted in 

this region. 

4) That such ........ 5/ 



A That such allowances and facilities were 

admitted by the audit authorities in the East 

Reference in this connection may be made to letter 

No. 1350t1V2623/EIc(3) dated 20.-2-87 of the C.W.E, 

Tezpur wherthy Ministry of Finance, Department of 

Ecpenditure Office Mnorandim No. 2 00414/3/33-EIV 
dated 2 9.40_96 sent under CE,Z,WaS forwarded to the 

respondent No.3 0  Reference in this connection may 

also be made to the Ministry of Finance, Department 
11 of Expendjtu - e off ice M e1lorandum.o 0 20014/4/93_ - 

H E-IV dated 23-9-36 making spcci1 mention of the 

Cm PlOYecs posted in Arunacha1.pradcsd to letter 

NO0 Pay/2 4/iV/1-Ic dated 20-27 of the C.D.i. ,Gauhatj. 

That, however, in so far as spccial - 

compensating allowance is concerned, the C.D.. 

Gauhati. as per letter M/D cit. 31.1.95 and 17 .4.95 

allowed the, applicants to withdraw the benefits with 

effect from 14.93 instead of 1-1.23 The applicants 

heo s to s  t' Fite that th€y have withdraw the said 
• benefits -Is per the Crdex of the authority, from 

1493 under protest. 

6) 	13e it stated here that with recard to 

special duly allowance as per mo dt. 14-1233, 

and 1-12, the applicants has filed a petition No 0  
O.A. No. 61/95 and after bearjno tile mattei your Ø 
lordship was picas ccl to dismiSs ccl the pebjtjoj- 
on 3..7_95 

contd,00 	6/ 

_vo 
0 

Ar 



1) 	That on the loAr part of july the petitioner 

was informed by the office that CDA Ga.thati vide its 

letter No, Pay/Oi/y dated 26-7-95 has directed the 

-C.W.E. Tezpurrecovery the said amount of S.C.A. 

which was paid to the applicants w.e.f. 1.4.93 tp 
- --. 	 . --- - 

1/95 pending clearifica -tjon from Ministry of Defence. 

" The ar'ear 	to 31.1.95 will be paid after receipt 

of clarification from the Ministry. 	 - 

(Copies of letter dt. 26,7.95 and 31.1.95 

are enclosed hereto and marked as 

Anr ur e - A and B. ). 

8) 	That the applicants begs to. state that the 

authority has already gave to direction to its local 

Aduit department to recovery the said amount 4 
which was paid earlier to the applicants from the 

salaries ins.pite of the O.M. dated 14-12-83, 1.12,88,, 
- 	 - 

(Copies of O.M. dt. 14.12.83 and 1.12.88 

are enc los ed h er eto and marked as  

Anncure C & D). 

5 1  Grounds for relief with lalprovisions: 

i) 	For that the applicants are entitled to 

special compensatory allowances as per Office 

memoranda dt. 14.12.83, 1.12,38 in as much 

as the said menaranda have been made applicable-

Si all civilian centrel Govt. employees and 

cannot be discriminated against. 

contd,.,.....7/ 
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For that the departmental authorities have 

been seized of the mattersince after 

1-12-03, initIally by making payments i 

accordance with office menorandum dt. 

14-123, thereafter by making Orders top 

ing such payments and directing for 

recovery of .ariiourits already paid that to 

without seeking any clarefication is 

gross violation of the applicants right 

wb ich is guaranteed under the CQnStituj0n 

of India 0  

For that flOtWithstanding payment Of 
•2 to 

the GREF personal they being entitled to - 

allowances and benefits under O.M. dt. 

14-12...33 and 1-12.8 also, the applicant 

are also entitled to such allowanc and 

benefits, effective from 1-12-83 but the 

same was given effect from 	1.493 
which deprived the applicants from their 

lItimatj right. 

Iv) 	
For that the rpondent fail to understand 

the Order dt 0  3-7-95 passed by thlsHon'ble 
Tribunal In letter and sprit as such the 

Rpondent issued a direction to recovery 
the 	from the applican, whch Is 

miscarriage of justice toward the app1jcan 

v) 

	

	
For that the applicants b el . ng posted to 
hiqh altituac of Arunachal Pradesh, the 

necessities and 

i;1- 



neessities and essential services of life 

are care at such places and are available 

only or payment of abnormally high prices 

which is far, what unless the applicants are 

compensated by making payment of allowances 

and service benefits as per office menoranda 

dt. 1412-83 and 1-12-88, thr shall have to 

face grave . Injustice and serious injury 

that 	to be ranedied by protting 

thEm from the vide af discrimination that 

is guaranteed to than as cjtiz en/public anp- 

Ioyees under Articles 14 and 16 of the 

constitute. 

Details of  Ranedjes Exhausted : 

The applicants declare that they have awaited at  

all ran edi es awaitabi e to th an under the relevant 

s ervic e rul es etc, as would be revealed from 

paragrophy 4 above. 

Matters not previously filed or pending with 

any oth er Court: 

The applicants further declare that they have 

not previously filed any application, writ 

petition or suit rarding the matter to respect 

of shich this application has been made, before 

any court... ... g/ 

'U 



-9- 

any court or any other authority W or any other 

l3ench of the Tribunal nor any such application, 

Writ petition or suit is pending before any as thep. 

8 • R cli ef 

The respondents may be order ed/direc ted to pay to 

applicatj the special compansating. allowances 

in accordance with O.M. dt. 14-12...g3 and 1-12_j3 

of the Central Government as referred aboveoA  
O  

G- 	ej 	cr 	 - 

Interim Order ifany prayed for. 

The respondent may he directed not to give effect 

of letter dt. 26.7 .95 issued the -Sr. A.O. (D) and 

itter dt. 31-7-95 issued by A.O. and also be direc- 

ted not to recover the arrear amount paid to th e 

applicant pending the clarfication from the Ministry  
of Defence. 

In the event of application being sent by 

registered post etc. :- Not applicable. 

Particulars of Postal Order 

of P.O. NO. 

filed in respect of application 
f ee& date 	V iued by Gaati HEad Post 

Office fee Rs. 50/- payable 
at Gathatj j anned hereto 

List of enclosers : Annure. 

contd.......,10/ 

30 
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V E R I P 1 C A Tb 0 N. 

I, Sri Tikendrajit Brahrna , son of Late 

Ehabendra N. Brahma, enploye.d under the arrison 

Engineer, 859 Engineer Works rection C/0 99A.P.O. 

do hereby verify that the contents as para 

_fljt 	of the application are true to 

my personal knowledge and paras 2,3,5 are believed 

to be true on lal advice and that I have not 

supported any material fact. 

SIGNATURE 

at- 3ttv 

I 

4 
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epy: f' CPA Gathati 3.*ttz' N.. P*y/O11X Slatati 
 

3ub : ? JT Fi1QL(ak)IN RESP€C1 cFIj'3T;LSTF 

It ha3 blan jiitjr,td by your AAQ GE th a t 	'ert an 
accw.rnt ix tit .3C?. (ifl.) 	 F3C) ha3 bn rad3 tj IndU3tL_1 
.!LQflfl.i f'ir tho pi 	rr. 	1'-4-3 t 31-5-95 in prE 
djree 	uj. th uriLt. 

4 As per.l'a/Q )etter et 31'..1- 	nd 1745 Dic CivL1iine 	4 

ezvLng nu1y der±n.& iluclified FislO 4rs 	nt1t10 t 	CA(RL) 
and cthr allatirnoob ua f 	 nø iIG14i sarvice 	noesaii 

	

ii idUi8ib1u though thc cvt. 1ttr L 	iuti 	n 31, i.9 

ThG •G*$-e .ejai'dinf pyw3nt 0, arrr 	acaunt 	L) for  
thi pgr oi 1-4-24 to 3.1.95 	vcry ;r 	of FrlatJ.'.n/ 
Ljfl91Ø 	 Idy a,j1c1 ic ij 	 with 

hiQh% audit au;hority I's' c18'ificati.n la censu1tt1m t' Pin 
tDsfsnc.. rhe ae is 8till und 	 with 1n af 

1 31-1-9s

rn1 ad in t*arjn it ha .sn dcic4 that ecc'iy P dat 
if fre 	tia.n/%Ln.i ,o iuiek$ion i.trcay aV3i.€'d pri. ti. 

 mx nt ba rflad ., 43 1ii1ir1y and pay rt3nt 	3cc 3unt r 
if SCA/RCM/.8R uay nit be ace ?, tt* pti;d 1"4-93 	31*ii1u,95 
P2YUOfl. ur i295 ay t€ aolmittaj ti czi no FiWrev Rajn/ 

' in Vi3W (.1' pendii't2 Qlaripicaticn 	 f 
prw.ei4n3 	1 1n of Doc,, nwi )Eittr dt 3119i -n! 17-4-95 pyaiflt 
in aount if SC?(L) for •th3 pariid 14-93 nwrJa1a ady iada is 

4rregut 	ruthQri 	nd rquirincj rcV9ry in ium1r 
/ tht**P4 itiiflg ply bilLa.with9tjt any 

ti tI 	I .ci. 	UShiUrari n 	c1ray t!n In3trOcJ 	to 
ffat recovery in 1up.wn.' 

• 	s pul' Pan te Os? 3.attr dt 13u'1-.5 certain Area of kUflQaRal 
Pd84h r,.iv1 brin 	 an rcuf'icJ 1i1d Area 
as 6111, P1c.a 
•rrLc..eitie ni%dit1i ri.ir Aóa. 	 led  
f1i41 area, facility cat k •S'C may he ctappe t'rthwith rid rcsuery 

anyrr 	 e ,st f 
accwnrncdaitin oaV be ,tPocteJ be?ra. 3.enwjn SC (RL 

In futur jçJ1i if ,  yur AAO CE cn rnnci1 m&ter may 
nuariable be aqQeted to avoid any cnp 	1itin which ha3 

ariean naw 

S 

Copy 1 	; 
	 :AG (p) 

czrntd. ,P/2 

1' 
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Cipy t : 

1, 	RAG CE: 
359 Ewa 

: W,tu P1i3 No. A/11i/XVfl it 
1c i 	irctc? ta p1oo tna iiiunt t 
Ctt.iL) paynent uncr 10 A n1 a 10  ?ect raa*. 

vy lii LU.-3Ji.9.!k(RL) my nt b 
ittc u1 	F3C i 	toj.pcc 

Th!± a?'ie oirctilnr &i Pr,/Ui/O5 dt. 
3Li.5.9!3 may be rf&rreci to.  

- 	xx 
ChiUeang Zns 	WITh - 	uT D 	uiib1e Inat. tt. .bL1iorig  

GL 89 	tL3 	to r.tcøry in Ljnp'3uiLf 

	

uunt or irraçjuiar 	unrisad Pyflt- .3.' CWLTpur 

	

	
ScC,.) to Oaf'n 	Civiiini.jná1jn9.. 

ice and alQa  
FrvA Rbion/ iig. 	cciit.twi& 

ALu conriri ttt 135) 	3 iatJd jfl. 
flGdifjd Fjeic A- 	ptir P/O lbltar 

iL(!) Tizpui' 	r or, 	( C).itltiOfl o . 	 - 

I 

C 
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rea Accounte orrica, Zui Villa 
- 4S41e4lttur ndo Prl/1/306..cIdt 31.7.9 

• 	 . 

• . 5fJ I$PE 	 LjALLOWCCFC 
, y 	 ..• 

• 	It h3 been dirctati by thu COA Guwhatj o 	tIw mount QRL 2000Unt- me SCA(RL) 	 4/. 	tn t7ifljjj 
tri 	uR 	nryet rUt1, 	Tii zrr'a 	p1' tø 

lt1*9S.j.1l tie pai.af& rscdipt rI c 	1fica€jn from the 
• MLflL$t;rX. 	 • 	 . - 

• 	 A 8uch the. payre 	'k Lrn.4/ -t j5 n th ti 1r 	ccchmt tuyh 	fJ). €iwsrig v a 	bn noted 
fr 	th 	ay bi1l ; 	• 

•(Tha rtjccvcxjaa &ay plciaabe 	 'om the ccncrd 
*••dizotJ irfo3.d5n th 	1let4:i hiI! 3 tu cnnply t,fl1 be 

3? 	[ 	( u:ti, 	 . 	
• 

/. 	L *r1i j'?  u .LL 	r " 
) 	 / . aL  

E Ui/ch/3i d 29.i5 	' 

O2/Casi/l3.dt 27.5.9E 

03/C33h/51 dt 17515 	- 	• 

5fCjc/1 	26. 59'5 	 - 

aslh ) Q/'  

Th 

 

by piy bill beariL1c 	uthr Na. 	 tt 29.- 6.&Son accunt ? iymnt of SCAL) ie ieturn3d Jnpa3Gct 
• for rh 	aaa statOd aLv0 ,'- 

I 

( 	Siri ) 
Ac,c.,unt jftj>r 

yWcok1 
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Q •  .U014//U._L,jV 
GOV1,Ni1J•'i 0, 1 1  lIuil& 

	

I 	 N1I1TIY 01 1i, AIL 
(ik i:XPJjLiI91j1 

NLW 	LiLL the 14th 
DLIUiL 

t z- AaALL 	 'TVI LTA'i 	 LQ - 

L 	 i 	L ji !_ 	9LMt vL 
The ned iCr attacti.np rind ret'.ining the aervic 	of competent 

ficexa for a2vtc in The oy'th Jtein kion coiui: the 
of A$earL, 14eahril pya q  Maili Ur bauml , nd and Ti1.puca  Lulu th. Unj ull  
Territories of taunwhal t'radcth auu Iiir4 oraa h&u beencrp.(;in tft 
attntion of the Covet'nrncnt for oe 	The Governnciit had ppothteu 
a committee under the Oh 	iyhtp of oretary, lcptrt::tut  Of  ('erno rnel 
& /thiiinjotratjve !eibzjt;, to review thc exiatthg allowaxLe'u and faailt- 
tia admis uibit, to the various 	tcoiioa of CtVi1tfl VYLU''J. CØr 

nnt eubloyeos aervinc the this rejoi & to iir'jyt>. 
(Kflt2. tlLIe recoLljacndaticn of the 	nitt5ee have bccn eaiculIy 
considorcu by lAte ()VCrflfl1t  tAl lij iLt' Pejdent is now pie tiCt to 
dc.viUc as foilowas- 

(i) 	2_9L9.'.4Lt 	iQf 

Therc will be a fixcu tejte of postine of 	u t. a tir;te 
Lor ofi'iecs L th ;e,.viue ul 	 of J.e 	cu 	 o t u 
tune for ofiXoeru with ce tuut 1U ysa3.0 ci UJZ'Vie(, J'C.LLOU9 Of 
leave, ti'ain1n, eto. in exuci of 15 day per year vij.l be exe].0 
ding counting the tenure period ci 43 y'u. Ouii113, 	oos)le 
tion of tfto £i:e1 tc2ure c'f uci'vjce 	ntioncc be'it' icy be owi- 
derod for posting to a 8tatioli of Their choice as ,ar as pocsible. 
ati&i'aetory perI'orirafloe of uties for the preseibuti tcnue in 

the forth Last shall bc &ivcii die reeo4.tion in tL ct3O of 

eltgi'le oiflcer$ in the Lm. tter ofz.. 

T 	pc.rio of ueuttiLi Of the central GOVC.L'IALL.flt e1V1oycu 
to the ctate/Uflion eL.ritoriJ uf thu forth 1tt1tC01 i'.ctuit will 
generally b 	.or 3 years witich eon be extenthd iii .LCi'.tC1Ll 
oases in exigerieti of iublie t(-'rvioe as well as when the enloyCO 
ooneaicd is preparcu to stay 10116er, The adutuiblc deputation 
allowaiioewili also continue to be paid auring the pe.riod of 
deputation so extended. 

.. 

(c.) Pror.iotton in ca(lie D0t3t8 

~b) dopttaticii to 	ntl tenure poEts; £Uu. 
Q) coiiiee of triflin abroad. 

The general rcouirerncnt of at least three years a Vice in a 
pca bct',;e to central tcy 	detatjons n'r also be relaxed 

to two years in cleoervixlg eases of lJJritorious I3ervlCe in the 1orth 
RX least. 

Contd...... ..2 

0* 
tv-~ V~ 



A &3p iTh. entry otaii 	: 	UC in tht.. (..1, of di fll3ccj who 

	

dei'd in tuli tCX1U 	o i: 3tiViCO i the Nor th  lastxn I egion to 
.at cflct. 

•)A 	 I 

Utn.u. .sO'.'r :t et' j1ii'. cWlOyvet3 .kio ha'e 11 iicj 
tran8fer iLabiiity \.JiiL O; 5X'tCd a ap63iil (i&aty) j11owanee 
at the ratc of 25 çer ccnt of b&oio py subject to a ceiling of 
fl, 4L01.. 1A r nflUi ('II 1rn2ti11j tht. amy Utatloit in te boath }.Aatern 
ReLcLen, 4veh of tho;e v qi lcy ccf,  who are execpt 	pytacnt of 
11Oii tax will, l- cwevcr, not b eligible for this souii1 (iuty) 
i1lloiaie. pccia1 (JAty) Ai1oware will be in addition to any 
epecial pay and/or J)eputiti '-n (ity) Allovanje aUcauy betii -d.vuwn 
eubect to the conc.li.iion that  the total of such special (Uty) 
AllOWoeM

/-
n pecia]. pay/.LepUtattOfl (Duty) Allowanoe will, not 

Is eewL . 	p.m. 	ccint AllowSze like 'peej. U onvensatory 
Al1owaIC will be drawn scpaicttely. 

(iv) 

 

The rute of the a11ownoe w.0 be 54 o f c.o piyii cot 
to ixixiiium o a3. 0/- p.'c. au:i&juible to all eIioyee2 without 
any pay liiitt. The EThve llc:oe will be adntiiDl.&  witil 

effect from 1-7...19€32 in Uiv eae of AesaI, 

. 

• 	 The rate of A1lowanc will be as Lollowu for te whole of 
anipuc :- 

pay upto s, 260/.. 	 b , 40/. p,m, 
pay above R3. 260/.. 	 15% of basic py subjeet to 

ixinuin of Ks. 1U/- pmfl 

 

The ra'W... of Th aiiowee will be as £ollows.- 

• 	 (a) 	Sfi,]j 	 25% of ay Bubect to ld.fliaU]1 
of Es 50/s.' and LII.XiLULU of 
. 10/-. P.M. 

(b) £- 
1ay upto . 260/- 	40/.. 

I:ay a'ccve . 260/- 	15 of basic iy oubjeot 	a 
rxiau of . 150/-  P.M. 

There will be no change in thc cxiattflg rate of ipuciQi 
0OIALtO r 	J.LWL.4Ao e (-dfl1iVWIb 1 t i it Arun&0 hul PradeiL • 1.&tgnl.uu and 
NiZoXafll axia the existing rate of L)1Uturbafloe AllowulieC udj.aiib1c 
in specified areas of Ljzoram. 

&dJ-  x: xx xx xx 
Under Secretary to t1 (vt 0 India 

UA 
)_ ~, k 

WI t  (D. V. S. Rayudtl) 
Al: B/I 
A(JIi (I) 
For U it:;oIl E11gILeCX 
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AA 

PJo. 2o14/1b/Ub/1.iV/.hi() 

rvt of India, F'J.ntatry Of F1O 

bep1rtAXflt of kxpeflUitUrQ 

Now Doihi, Thu 1 Dec 1 )U (3 . 

ibt .: 

The UllldeXul6acd iO UtrctccL to ri,fer to this Mtni8t'y's 001•0 Noe 

2Q)14/3/t33s1.IV o,ated 14th 	cCr, 1983 and 30th March, 1984 on the 

eubjc3t rrcnttoflccI above nid to oaj tb't the queStiol) of uliflj3 euLtllC 

tziroveIt5 in the aLlowaI 	LU fiUO to Central Uovt. e!&.oy - 

ees posted in Iorth 1astcr 	epiofl oprt2i21g he $tateE3 0± kauUiil, 

i MeghaleYa, t4fljwr aLaitd, 	
iPa, Arunaehan pradesh ana Mizoraul 

haS becfl engtht & attentioi o the GoVt. OordiflC1Y the fteøjdcnt 

is flO'4 pl(rOd to dcidC RE3  £0 110w 

(L) 
he 	-.attnt 	vj01 	3 coflt),Cd in tk.t Mint otry' S O.k. 

date3 14,12.83 will ooxU.fl'.O. 

rja (it) 

The ecLst1& 	 a 	tini in thto ]'jnjutrj' o C.Ii. 
dated 14.1..83 will conUflue. Cadre authoritieb are advIsed to give 
due wetht3CC for oatieft0rY prormaxe of utiC3 •u 	preecri.- 

b cd teUtIC th th 1 0 r 	in th c z ttt r of pro o U on in the c ar e 

pot3, d0pt.ti0l1 	
centr l tAflUIC post nd ourc of t In.nC abroad. 

C  

(itt) 	 L Uentral ovt. tvLiiOJL j,4iOyCCU who have .11 Indtrt 	
uW.0 

liabUity ri1L b 	rcrtt'd SpeCi 1 (.ity) Allowarce at the ite of 

12% of baoi pny aubjeot to oeilifl uV 	1C*JO/- per month U posting 
to £Ul,/ et4t.1 tfl th3 1itb- Lt01 itcgiofl. L3peotal (Duty) Allow3fl0° 
will be in addition to ally OpoOttkt paj rdJor deputation (duTal.lowan 

 

00aireY)e$.ngd::dWIt tiUt) c t to thecondition that thu 
to io £ uoh 

allowanec will riot eC((l i, 1(A)O/.- p.iu.)Cotal au1owtW 
	Ii.W L3pocial 

(QL1Z)trlSatO1Y (iete ioc1tty) f1loWafl00, COnstltbOttOfl AllowtutOe and 
projeot Al1o'ware will be diaWn separat0lY. 

The .fltll Govt. Cililti2 ci'LOyCe8 who are ziüb1S o 	
Ueduled 

Tribes and ae thC:"° Cliib1( or the pant special (iXty) A11OW-

axe uncr this par nU are ex 	
ted £OIfl p&ciellt of lrcoi-Tax wuier 

the Irot-T( jot will also craW 	
oial (Dty) J.1o.z.ue. 

iv) 	
l9V 

Tht recol nU-'fl 01 1uC 4th pa 	
OflLli8UiOfl have 	accep- 

ted. by the Uovt. and po3ial çoIDu1kSt0rY AUowaI 	
at tht. rE.viaed 

have been made eff)ttVC om 
 

Oontd.... S 

Vfr 



p 

: 	(v) to  (xii) 	Iot upp1uole. 

2. 	The a')ove order3 uill siso apply 	 2 	the 
ecntral Govt. eloye3 pobtfA in 	o 
Lakzhaweep 	be oei will 	ppiy 
to oXCei c2t to i... uoumil t  when tbtv aru ataticZ&6 In  
the N,B, iiG L041. 

3, 	Thcc orders will take efct from Th: aflte of i3.3ze, 

4. 	Ill so 3r as thc ?r2OX1-$ 8€rvirig the Ifltij 	auit k 	count8 
Jkptt, 	Cc1e2O t$e orrZ i3Sue ai't.er 	 jth the 

tzl1er & guuitox Gene3al of India. 

5, 	Eini vcrcicr.. of this Ierancue is attacbed, 

xxx xx xxx 
(A J ALJ4 .L) 

Joint w2coretary to the Gcrt of India 

RyudU) 
AE B/R 
AGE (1) 
For Garrison Engineer 

fr 
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ré '# 	it omrnS 	 ,... Applicant 

H - 

Union of India & Others 

a,,, Respondents 
written statement for and on behalf of Respondents 
Nos 1, 2 3, & 4 

Major M.K. Arcra, Garrison Engineer, 859 Engineer 

Wor.s Section, do 99 A.P.O., do hereby solemnly 
affjrn and sy as follows ; 

1) 	That I an the Garrison Engineer, 859 Engineer Works 

of 
Saction /O 99 APO and Respondents No 3 in the case, and 

ecu1nted with the facts and circumstances of the case. I have 

understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement the other 

ctt:ocs aid statement made in the application may be 

deed to have been denied. I am compentent and authorised to 
. this written statement on behalf of all the respondents. 

	

2) 	That the raspondent beg to state that the special 

Ctmpensatory Allowance (Remote Locality) was ordered ',ide Govt 

of india, 1in of Def lett.:r No B/3 7 269/AG/Ps_3(a)/165/D ( pay/ 
Services) dated 31st Jan 95., The order came Into effect 

ef GIst Apr 193 As per Govt of India, Min of Def letter 

it has be;n ordered that field service concession viz-a-viz, 

tthe s.ciai compensatory allowance (RL) will he admissible 

!to the Defence (iv!lian employees on representation from 

all Defence employees of thisjiorks Section during the month 

of July 1995 the payment of arrears of SCA (RL) for the 
period from 01st April 1993 to 31st Jan 95 was made after 

ohta.;iing the UNDERTAKII from the employees that "Any Over 

pdyrnent of arr 	&f2cA (hL) that may be found at a later date 

is refindable to this office". 

	

3) 	That the responde;ts beg to state that the amendment to the 

above crder was issued vide Govt of India,, Miri of Def letter 

>\ 	 - 
Contd....P/2 
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No P/3 7 26c/AG/?S-3(a)/730/D(Pay/Se vices) dated 17th April 1995 

crdinc Field Service Coneesions to Defence Civilian Employees 

serving in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (PL) and other 

liêid Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SA RL) for the above period CDA Guwahati issued 

instruction to this office and Asstt. Accounts Officer vide 

his ?et.t:r No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Ernpjoyees IS 

irregular and be recovered in lump sum as the employees are 

avai.ing field service concessions. Both the concessions i.e. 

CA (RL) and Field Service Concessions could not be granted at 

tirr.e. The rnetter is under examInation in consultation with 

of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Mi 	f Def Cornigeridum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

o Def letter dated 31st Jan 95 has been deleted and substituted 

aa under 

• 	'These orders will come Into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95,Similarly no 

payment on account of SD"SC'SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269-/AG/PS.-3(a)/1862/D(Pay/Services) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remot.e and hard area at the distance of 140 Kms away from 

Tezpur at the height of 4749 ft from sea level where eveo 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Based on this fact, the Govt of 

india, Mini of Def has declared this area as Field Service Concession 

rea 
I  wherein the cacilities for field concessions are being enjoyed 

- 	 Ofl , __ 



I De4::ce Civilians Eiplyees as per Govt of India, MILI of Def 

Ietti Na 4/2584/AG/PS.3(a)/11/S(p.ay/Services) dated 25th Jan 

164 as moif led vide Govt of Inii, Min of Def letter N.. A/257/ 

AG/PS."3(b)/i4-'S/2/D(Pay/Services) dated 02nd March'180 

In v.jew of the clarification received on G.vt of India, Mm 

e Def letter data 31st January'95 and 17th April 1 95 vide Govt 

of India, Min o f Def letter No. B/37269/AG/PS-3(a)/l862/D(Pay/Se-

rvices) dated 12 Sep'95 the recovery of arrears of SCA(RL) for the 

risd from Cist April'19 	to 31st Jan 8 95 is required to be made 

as Sc(Rr..) and other allowances are not c.nrrently admissible 
/ 

a1ow1th Field Service Concessions, 	 / 

914 	That the Respondents beg to state that on perusal of our old 

rer.iz, it is revealed that the Civilian employees of this •ffice 

.were aranted SCA wef lst Oct$1986 vide Govt of India, Min of Def 

1tter Na. 2014/S//-iv dated 23 Sep'18. The SCA(RL) Was 

c1aimd in res?ect of this office for Defence Civilian Employees 

thruh the regular pay bill for the month of 12/ but the same 
disallowed ), AO Shillong stating that since field service 

ao;anessiens are being enjoyed by the employees of this office and 

thze:ore ne ScA(RL) is admissible. In this connection para4of 

letter dated 23 sep'19e6 iv relevant. It states that where the 

hill c#insatory allowance or any •tier compensatory allowance is 

more benefIcial the same may be allowed in lieu of special c.rnpen-

satry allowance. In other wards nly one concession is admissible 

t Dne tIme, The payment against the intention of Govt order cannot 

be authorised. 

In view of the present orders received on the subject, it is 

voy clear that the scA(RL) and availing of field service concession 

at the same time are not admIssible. 1 ence recovery of arrears of 

from lstApril'1993 to 31st Jan'15 is 

required to be made as per Govt of India. Min of Def letter dated 

12 $epif95. 

The irregular payment &mounting to Rs.22,00 lakhs made In 

/ account f arrears of SCA(RL) for the period from lgt Apr'1993 to 

31st jan9S Is required to be deposited with Govt as the Defence 

Civilian Ernplyees of this office are er4joyed fie1 concession. 

Since the employees of this wor3c sectIon have been paid the 

$CA(L) for the period from I Ar3 to 31 je95 which is irregular 

in terms of the eXiSting Govt orders and the latest clarification 

receIved from Govt f India, M.n of Def letter dated 12 Sep'95 on 

th subject no $CA(RL) will be admissible concurrently with field 

service CGflCeSSiOn. Hence amount already paid termed as irregular 

is required to be recvre frm the employees. 

c.ntd... ..p/4.04 
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".4. 

'1 
That with reference th paragraph 1 of the application the 

resprients beg t state that on_representation from all the 
Defence CivilIan employees of this office during the month of Jul' 
15 the payment of arrears of ScA(RT) for the perIod from 
lt Apr'3 to 31st jan5 were made after •taining the undere 
taking from the employees that tany over payment of arrears of SCA 
that may e found later date. Is refundable to this •ffice. 

on iyrnent of arrears of SCA(RL) for the above pori.d. CDA 
Guwahatl issued Instructions to this office and Asstt. Account 
Officer vide his letter No. PAY/Ol/U dated 31st Jul15 that 
yrnent of arrears of SCA from 61 April'13 to 31st jan'5 made 

to the Defence CivIlian Employees is irregular and be recovered in 
lump sum as the employees are enjoying field service c•ncession. 

Both the concession i.e q  grant of SCA(RL) and availing of field 

rvice concessions culd not be granted at the same time. The 

matter is uxder examination is consultation with Ministry of Def 

in c3nnection of Ministry of Defence letter No. B/372/AG/165/ 

P.$3(a)/D(Pay,/$ervices) dated 31st Jaa'35 (Annexure-I) as modified 
vie 

 
Min of Def letter No. B/372/AG/PS3(a)/73/D(Pay/Services) 

dated 17 Apr 1 195 (Annexure-Ix).' 

The both reference to paragraph 2 and 3 of the application 

on the resondents have no Coitients. 

1) 	That with reference to paragraph 4(1) of the application the 
rp.ndentsbeo to state that this being the remote area located at 
a tistance of 140 IOns away from Tezpur, at the height of 4749 ft 

sea level, the essential comrneditiea are being obtained from 
Tepur by local marchants and thereby the cost crrunedities are very 

bIb. Based on this fact, the Govt of Inila,.Min of Def has 
declared this area as Yield Service c,ncessi.nal area wherein the 

facilities for field concession are being enjoyed by Defence Civil 

Ian Employees as per Govt of India, Min of Def letter N•. 4/12584/ 
AG/PS3( a)/(Pay/services) dated 25th 7an14 (Annexure-Ill) 

mo ,iRlfie4 vlde Govt of India. Min of Def letter No. A/25761/AG/PS. 
3(b)/14-s/2/D(pay/services) dated 02nd March'18 (Annexure-w) 

Cntd • 1; 



(5) 

However as per the resnt 	-Order this area ha been 
- - 

declared as modified field concessional area vide f']in ofDf 

letter iVo, 37269 /RG/P3-3(a)/90/D(pay/S'ervjce) dated 13,hJan 1994 
• 	

---=- --•:-: - 

(Annexura i) and th payment of arrears of sC (RL) was n)ade 

accordingly on_receipt of GOVtb_:0.f India, fun of DeP letter .; - - 	-.- - 	- 	- 	- --•-.- c----..--_. 	 -
I 

No. B/37269/RC/P5-3(a)/165/O(Pay/Servjce) dated 31st Jan 1 95 

• (/rineure—I) which was later amanded vide Govt or India, fuin or 

Oaf lettar. -No 0  3/3 7 269/AG/P3/3(a)/730/Q(pay/gervjce) datd 

17th April 95 (Annexure—lI) that Defence ivi1in enployes in 

he newly defined field areas, special Compensatory (Remte 

Locality) Allowance and other allowance are nt concurrertiy 

admissible alonguith Field Service Concess1ons" 	 - 

In view of the above.,:both the concessions could rio, be, 

grant-ed at yhe- game time as clarified vide Govt of India.1 En of 

Oaf letter dated 17 April 95 quoted above, as such the pyment 

made on account of\arrears of 5CA (RL) from 1st April 93 to 

3st Jan 95is irregular. The intention or the Govt 0  of lIndia 

order Is vary clear i.e. only One concession oiher Sp-cial 

OmPensator-y Allowa nce in terms of Govt of India, Min of Def 

letter dated 17th April 95 or any other compensatory allowance/ 

concession a'ailabie in terms of sny other Govt. orijer wtichovor 

I& more -beneficial- is admissible. 

It, is further clarified that the concession of 5peci3l 

Compansatory allowance and field service concessions are given 

under difrerent orders, the same are not admissible simul 1toneously, 

That with -reference to paragraph 4(2) of theaplicai -on 

the jsspondent beg to state that go far the payment of Spbcial 

C-ompensatory - (RL) Allowance to GREF Personnel is concerned, this 

office has no comments to offei since the Govt. ordersv regar-dirig 

non admisibility of both concessions concurrently are very clear 0  

That with reforece to para.raph 4(3) of th appictiori 	- 

the respondents have no comments. 	 - 

That with rference to the-paragraph 4(4) of the aplicatiOfl 

the respondents beg to state as per Govt. of India, Ilin of Def 

Contd,,...P-/I 



letter No, 4(7)/77/ -D( 1'iv"i) d-atd14t-h July 80 under which special 

compensatory 5liOwanc (R.--):has. baeThtante d initial! y the 

aiI-Ouaflce in question is not admissible to civilians who are in rsc-

-pt Of field service concessions. It has been clarified 1by the 

Jiinistry of Finance (Deptt, of Expd.r) that the basic cofld1tions 

'or edmisibility or the allowance remain the same. In conection, 

pa'a-4 of 01 No, dated 23 Sept 06 (Annaxure—VII) U3 relevapt. It 

states that where the hill compensatory allowance or any other 

cornpahsatoy allowance is more beneficial the same may be lallowad 

in lieu of special Compensatory Allowance, ifl other words only one- Cl 

concession is admissible at one time. The Pl ayment againstj the inten: 

tion of Govt. orders connot be authorised. 

That with reference to the paragraph 4(5) or the application 

tho rospondents bag to state that as per Govt. of India, 1i,in of 

• DeP letter No 9/37269/AG/PS-3(a)/165/0(Pay/Stervices) dated 31st 

Jan 1 95 (/nneèuro—I) s modif'jed vide letter No, 37269/AC/PS-3(a)/ 

D(Pay/Services) djtd 17th April 95 (nnexure—the Dfence 

Civilian employees sarvino in the newly defined modified field 

area, t 	p!cil compaQ.s t o 	 Locality) allowance and 

other dIces are not concey admissible along1th fidid service -

concession, 	The employnes or this of'Pice are in receipt of' 

Field Service Concession till, date, 
----- 

. Th.3t with rf'erenbe to thp paragraph 4(6) or the appi4cation 

the respondent-s beg to state that it has been laid that 

mernora flda-datd 14t Dec 83 (MnnexureJII) and 15t Dec 88 are. 

--meant for attracting and retaining the service or c9mpat9rt 

office.rs posted in the North Easteir.n Region from other paits of - 

the Coufltry and are not apolicaLiJ'. to 	(3 personnel beloning to; 

the region where they are,  appointed and posted. Since te 	- 

applicant-s have ben apponted and posted in t"ho North osrn 	,- -- 

Region, the claim does not surviv and DA No. 61/95 was rjected. 

That with r erence tQ the paragraPh 4(7) or the app!licatiO 

the respondents beg to state that the present order on the subject 

has been Issued vide Govt of India., 1in of Def letter N0J 

8/37269/AG1pS(..), lOS2/D (p ay/5ar,ice) dated 12th Srpt'5 	 - 

. 	 ....p/? 	 - 



H •.  . 	-.-. 
	

under which ara 2of' Govt of IOdC r  Ilin o Dof 	
< 

l.ettr No, /3?260/C/pS( )/i 65/o( Pay/ser vi ce ) dated 31 E Jan '95 

(Annexure-I) has hcn 	 as under :- 

71  The 	orders will come into force L'C P the dt 	l 

this letter neely oaf 31st Jon 95, 	In other worcio, no reOvery 

ulil ba mace on. account of concession like free 	tion/rrej single acc 

ommoticrn etc. ;.already availed by Defence Civilian as pa±'t or field 

service Concessions fro 1s 4L ;pril 93 to 30th Jan 1 95, Sirn.iarly no 

payment on account of 5 /sc/scI(RL) will also be made Prom Olst April 

93 to 30th Jan 9.5  

The above ci::rjfjc;tjon 15 lgrjlr explanatory and there 13 no 

Purther commnts to orrer, 

18 	That with reference to paragraph 4(8) of the applicatn the 

respondents haQ to stat that C0p' letter for recovery O arrears 

of SC. (RL) paid to the Defence. Civilians employees fort 
	

period 

Prom 	st ;ip.rilY3 to 

letter quoted in ;:or 

of this o,rgnisation 

request for grant or 

is not admissible as 

31st Jan '95 is in order as per Govt, or India 

-7 above, 	3ince the Defence. Civilin emploveas 

era in racoit of Field Service Concess1oa, the 

CR (RL) in addition to field service concossl,on 

per axisting orders. 

19 	Tht with reference to paroraph 5. of' the appliction the 	H 
respondents have no comments. 

That with rference to pareQraph 8 of the applicetionthe 

respondents h& no cOments.- 

That with rof'erenc to paragraph 9 of the applicationthe . 

respondents bg to !,tata that the clarifi.cation received f'om Govt.:, 

of India, iinisbry of Defence letter No 0/37269/AC/PS-3(a)/1862/ 

D(Psy/Sr.,vIce) dtd 12th Sept 1 95 (4nnexure-VIII) has caegorically 

stated that both the cOflCCSsjOfl are not admissible conciirrnti.y afld the 

stay order psted by the Hon'hle Tribunal may be vacated.. 

Tht..with reference to peraçtaph 10,11 and 12 of the ppiict ' iOfl 

the respondents have no commenta 

Contd.....P/ 8  
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.23.) 	hat with the respnerts craves leave of the flen'le.• 

:D.nl tlo. - file a1tionul written statement of occaskon 

• 	.ar1e 	. 	 . 

it Major M K.Arora Garrien Enineor, 859 En!ineer . 
Works. Section, c/o 99 APO do hereby declare that the statements 

made in this written statement are true to my knowledg derivd, 

f rem. the records of the case. 	 . 

I sign this veri.ficationon this the of 	 ar' 4 199  

:. 

a 

fNo ..... 

Al 

( 

MAJOR 	. 
Garriaofl Engineer 
859 ENOR WS 'SEC 



to 

- 	 - 	

A 

o' I # 	of ) itjr Jo. 8/37269/G/P5-'3(2)/165/Q 
( y/5rvc3s) d 	31 33n 1 95. 

FIELD CflVIE CTJcE3SIiJs TO OEFtNCE CIVILI4Ns 	•. Sg.2 	flE_'E1JLY 	FIO_FIELDrE4,S 

1. 	1 cr dir3ct3d to r3rcr to Pora 13 of Govt lottor No 1  
37269/1G/PS 3(a)/D Pc!y/Sorvicos dt 13.1.94 and to convey thi 
cinction or the pr33idnt to th3 following field srvice 
concsion to Djf--nco civj1icn in thi iauly dafinad Field 

1o'Jifid 'ieJ.d 	s 0P1?i6d ii E'ie 16àv3 
:- 

ji) J.'1.3i1c civilian On7lOyO3s soz,ving in th newly cJ.ftned 
/ fiolJ •tra will continua, to b oxtonisd th conc.saio 
f 	onur,jrtd in fln,çur'3 'Cl to Govt l3tbr o. !/O2586/PG/ 

PS 3(3)/975/.)(P3yfrvjc3) dt 25 Jan 1 64. Dg?ene 
•civili2na C13lOyC:3 sJrvir)g in t.k3ulv afinad Fiald iress 

' will continua to b jxtandd t concasjjona unumir..d 
in 1ppandix 'B' to Govt litir !!o j  P 25752/r/73 3(1)1 
146-S/2/J(y/Jrvics) dt 2nJ rch 1968, - 

,ii) in addition to abOur, th3 Df3flC1 civilians .employeas 
• / trvinq in th nulyd dfin3dFisid •r3as and odLried 

fild r3,3 will b, 9ntitlod 
_ 	

ynjnt Ôf s' 

/ allou,.; n z- z)u
3nsory (,rnto Loculity) AlloIjanc3 and othu, 

 ocd:.L33iblo to Dfence civilians as per the 
• 	 existing initructions tssad by this rilniatry from time 

V 	 • 	to tin). // 
	 r , 

/2. 	Th3cJ orduro will corn: into forca j • .f. lit April 1993,  

/ 30 	This 13oU 	uiti thi cticurrenco of Financo Divinion of 
in vidi thur 0J o, 5()/85AG (14..9) dt 09.01.1955 0  

V 	 Yours faithfully, 

'' 1) 	 Sd/-tx x x x 
• - 	 ( 1< I Tluanga ) 

-kf 	 Jnr Socratry to th 	ovt of India. 

• 	
• 

f ' 	ti 
Govt 

COUAZQL 
 



COPY 

No. B/37269/AG/ps-3(a)/1862/D(pay/Services 
Government of India 
Ministry of Defence 	- 
New Delhi, the 12th September 95, 4 

C 0 R R I G EN D U M 

The following amendmsnt is made to this Ministry's 
letter No. .B/37269/AG/PS-3(a)/165/D(Pay/Services) dated 
31,1,95, regarding # Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas :- 

bdeleted and substitUted as under :- 

/orders will come into force w 0 e 0 f 0  the date 
of issue of this letter namely w 0 e,f 0 31,1 095, In 
other words, no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc, already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 31 l .95, 

I Similarly, no payment on account of SDA/SCA/SCA(RL) 
will also be ma'de from 1,4,93 to 30,1,95', , .. 

2, 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their I.D. 

No. 1033-pA dated 11,9,95, 

Sd/-.xxxxx 
( LTThuanga 

Under Secretary to the Govt 0  of India 

To 
The Chief of the Army Staff 
New Delhi 

• 

- 

TlLh1 

/ 

U) 
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nexq 	•tii 	 vt 

Copy of •OVt of InJia. . 	lQttQI ;Jo. 
U(Py/erViccs) dtd 17 

flL 	vi1: ro:L4 1(i LE L. C EViL 

1. 	ihe fo1loing ainendirients is iJo to thts t.inistry's lottur 
o. bf3726'iTh3 /ih )/i)iy/: ervices) datod 31 Jan'95 0 regarding  

Field :ervice Conce5stons to L)efence ivlltins -"ervlPg in tha 
newly dofthed Field 1reas : 

St  ihe Defence civilian 	poyoes,servtr in the newly 
-

7 defined modtfiuJ Field area,wtll continue to be ut1t].ed 
TKè special opon tory eitiocaltty)A11oanCe* ad 

allowance as adiissible to defence uivtlans,aS 
jit-thififtt hitertefore,unar extstthg instructions 
tisued by this itnt5ty from time to time. HQQVer in 

Jt7 repoct of Liefeni ivtlians emloye's in .jowy 
d_ie7rii.49Ca copaniiytp L.ocallty) 

' 	AQWa rice nd othe 	lloeAI iot concurrently adnii s sthle 
aloii,vith .lJ :.rvic 	once 

 

nro 

2 0 	This corzicnduai issues ttth the cacuxxriCe o the 
Ilnance Utvtstunft of this Iinistry vide their L.i). 'o. 
3/PA ciated O!3 i4rtl'93. 

( L T Tlurtcja) 
Uadai Lacrotary to the Jovt Of  India 

L Telo ; 30273.0) 

'-, lip. 
-, 

I 
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1, L2  

A on fj1mctCd to cmuny 	Snctim of tho prg;tddont tø ttrn 	nd 	. . . ;. uct :n r " or tho rj.Q1cI oor1Litj 	 4. 	in the foliating 
. 	. 	)G1?ho to c1y pornn 	(cuGjj i,*y poea. 

'• OJn3c 443.ina in thc daircaies. 	 !. 	• • .. 	
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,, :• ' . 	Z . Thy cmcosjcno Ugtj]i 

 

In jt"i1k inrcxun •, ta this ttttr u ui1$140 to A33py pflr)naj of cetactpue,ta, unLte@nil qoDilo, 
. . 	 . ' I . 	j' LhQ 4r0u5  d6fUled JA Annd;18.rn, •I to tPiu 1entg. 

Will 	 to i48tit4p to &tflto 	 ,, 	 , . . 	
'ç1;; 	 TxQ cfltL'o &:nU 114 1DLiLa1nfl. r 	 an od 

ifln I411.0flo nbjicd, ROGrultiny Oftjcro 4jd flbcorø DfrLe:. • 	fltfl3 L XP1i lO oi it4e fev the 	it tho thtG cce8*44ii, also b • 	 ooCuicjuI4 

' 
' - Ttt itml bf fain, eUtins/UrdtaTh.tth will to ' be Gi 

be.tn Vttu oi uuiiio tho O$ejote, SrIc will be WIninad  • • 	 Qc-1ciq P A* 	'ppUcb1ø in pco ettics for 'L1 pn'poi'4 *., 

	

* 	
Ptn6t4tx, of tnM y 	otiica.1 ?CjA.jtjøu for Iiijjo, of o?ftctuoV an 

• 	of 	Die • 	 • 	
• ••• 

4 0 	 LOu 	CJQ ieho tV$ve bech *Uo,ot to I?*in fii1y rX:n in the  
)ad C4tI 	ti.cn 'nri who zirc iui,g of thsso asdart ai11 noble grititlol 

iuch 	4tn, QQY WntinUo to retain Vvi aadt 	tU1 
QJCh L 	i irrjcui amn in thu of ficoro Liuty Ot4tJQ, io *de 

	

th A'm1!y b t)1o1o1 to o cm a&octvd pi1acc ptnztena of 	of 
4 	7 of Annamso "Al Die QpPUC@ibla& 	

'I 

	

1 	Gthrlu() vit1icn k1.uin, civilian tapioye# In .Usu of 1zbtz *d 
1LZ (IIi 	tU 2od lacully mmuitod) . Wulnq in t1v o*rlrs,n huwie*j, i 
'1.1.t 41.9tt ti;4t,ci tid formatlins jIeo ccubtta perewmnej i'vc b&Vj al)siirc 

• 	QW43t10iOn UnCUr Pdrs I 1IbQw miJa bó amitled to the a c tE1.crP 
onnuo l 	o this littol'. 	

I 	- 

from stc/f.toid ja no, govan j,,d 
zj for w apuoe to ,JAjta Of formatimse (X401n9t0 o(q53e6ja' 
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Ii Oct 630 	 - 	• 	 - 	 • 	• 	
V • •••• 	 ( 	ro. 945/I/(C 	/t)(poy/orw%cus) at 3 ii' V162 i 
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/ P-•-U2 	to t1aco 	- 	- S 	 - 	-• - 	5, 	5 	ç. 
• • 	C.1 
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cioy o bvt of Xn€t 14th of Def 1etto' No' 4/02584fA(f?83 
()191fWJ/rvcc) dated 25 Jtn 64.' 

p 

) 7'OeTt1o1 n ao.c5 applicable to oibatiUit of the Ar 

	

I' Thceo (5 tbe caBeG1rJ 'be 	ti31.. 	. 	 . 	 '  

FT,0-3 lollt.cd/ood oen d emte,-ted Varvlae to etont fe 0 sitlo*  

(C) 	1zco elolhing of rainir!urn eøtionttc1 øta1c 6f Ar' per3nc1 
if The cr Commrndcr AID in tr Thro Oom-and conc4 derce ti 
imif), 01 Mch '1oitng for ccntt1 for CP roasona.,  

(d) 	xem1tore of fantly Uotrnto, 
40 

(o) 	Th'ee vpCilcal, trcattrnt and hopi1a1 trcatnt 

qi'tn'' or fanlIy penoton or gratuity imder Oter 
ci'r csr o b'ry Inctrtiotio 157/57 AN 2O/5B RR tho aase 

	

for ope 	on under the workotn eowpenn*tton, cmi 
(tare 3pliciab1e. 

c' 	OECP 	iioe ettoreioSzdtvidual per vec, 

(b) 	itee t"tin XtCtn Urtt3 of roncy.  
of 	 the iitn{ 	of 

Iti. 	'Pit 

(j) 	vetcmtoi riirxtly ..00n allottecl by CkNt, at 'the olt thty. 
on 	crtt 

 
or nom1 rt, If the aonn retsifl La 

reul to he ne'rv'to, 1ie Th.1ien may be ahtfte6 tp 
a1t-rtivc aoo wicthe I3enr1ei, the farilics niy bo aitttd 
to t.irittv ibtber ijproprato or thfertor to the 	cf 

' 

1'oto $4 De a rn'p_ss allouaneeo viii continue to be 

	

2.' 	oflo 	ion 	(j) Zbove La a.p1.tz'fli1y 
in rtpeot of Oonn held by the Mu ot rell twozaig  
or?tero will tbUow in r/o of be1onLn to Nt'n 
ofUEOR. 

 1
4  

	

t' 	un ) 
jor 	 . 	St:tting C"eI. 

Car.zx)n !131reer 
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Copy 
of Secret letter No A/25761/AG/P3(b)114_S/2/D(pay/Servjce$ 

	

dated 2.3.68 from 922 Govt of India min of Def, New Delhi. 	V 
u 	Field Se--vice'Concessions Personnel And 	Defence 

VA 

I- - 

I am directed to fefer to this Min letter No A/02584/Ac/pS3(a)/ 97-S/D(Pay/Servjces) at the 25th January, 1964 as extended and Army 
Ifltr,.ictjon 7/S/48 as amended from time to time and to say that the 
president is p1' eased to sanction the following modification with 
efiect from the dates shown :- 

The rates of special compensatiry allowances will be 
revised as under with effect from the 1st Mar, 1968 :-

Rank 

Hony Cojssjoned off icers 	 30,00 JCOs 	
25,00 Hay 	
18000 Nk 	
15.00 OR 	
13,00 NCS (E) 	
10,00 

Field Service Concessions will cease to be admissjbe to 
officers & personnel (including civilians paid atk from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

(1) SRINAGAR, JA1U, UDHAIUR and Darjeeling with effect 
from the 1st March 1968 

(ii) Siligur.j & Bagdogra with. effect ffom 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel to whom the orders referred to I in para 1 above originally applied 0  

(1) 	
Concessions listed in Appx 'A to this letter to service 

officers and personnel and those in Appendix 
IBI to civilians paid from Defence Services Estimates. 

(ii) Special ad-hoc allowance of Rs 0  70/-pm to married 
service officers forced to live singly due to non-availability 
of married accommodation for 2 years, the Position to be 
reviewed before the expiry of that period. 

The concessions listed in Apox 'A and the special 
ad-hoc allowance referred to at (ii) above will be 

when married accorni-nodation is available to the extent of 500%, 

''2,Fjeid Service Concessions for all the other areas would 	- 
be reviewed every two years, 

3 	This lettet issues with concurrence of thq Min of Fin 
(Defence) vide their U.00 No 279-S/PA of 196861  



/ COPY / 

• 	 _____ 	Appendix IBI to Ministry of 	, 
• 	 Defence letter No A/25761/AG/ 1 

PS 3(b)/1 4 6-S/2/D(pay/se,jces) 
Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
Combatants And NCs(E) (Bo'rH POSTED) AND LOCALLY RECRUITED). 

Free remittance of family allotments. 
2 postage free forces letters per individual per week 
Remittance within INDIAN limits of-money orders and 

indian postal orders free of commission upto the maximum 
valu-€ of Rs, 30/- per month per individual. 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent. If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned. 

Note :- 10 Dearness allowanges will continue to be 
admissible in full. 

Note:- 2. The concession in (d) above is applicable only in 
respect of accomodation held by the Ministry of 
Defence. Separate orders will follow in respect of 
accommodation belong to the Ministry of works 
housing and supply. 

a- 
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NO2O01.4/4/86-E.W 
G71 	of India. 

Ministry of Finance 
p Deptt of Expenditure 

(co) 

New Delhi the 23rd Sept'86 

OFFICER MEMORANDUM 

Subjet : Grant of Special Comp (Remote Locality) Allowance of 
Central Govt employees posted in Arunaicha]. Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Cornp(Remote 
locality) Allowance to Central Govt Dnployees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-dated the 13 Sgp 86. 
Danction of the president is hereby conveyed, in superssion of of 
all the existing orders on the Subject to the grant of special Comp. 
(Remote Locality) allowance to Central Gout Employees posted 
in Arunaichal Pradesh at the following revised rates 

:- 

Sri 	Area 	Rates of Special X Cornp Allowance per month (Rs) 
No 	 Basic Pay 	 Basic 	Basic Basic pay 

Rs. 950/- above but Rs, 

	

below 1500/-above 	
2000/- and above 

below Rs and 

	

., / 	above 

	

L'JU0/ 	but 
below 

 -  - 	- -- - - - - --- ------------------ --------Ooo-. ............ 

1 Diffrz-jcu1t 150/- 	250/- 	350/- 	SOb,- 	660/- 
1 area of 

Aruna].chal 
Pradesh 

2. Through out 	125/- 	200/- 	275/- 	400/- 	525/- 
Arunaichal 
Pradesh except 

These areas take effect from 1,10,86 for the period from 1.1.86 
to 20.9,86, the above allowances will be drawn at the existing rates 
pu the matopnal pay in the pre-revise scale, 

Pay means pay in the revised zxscales of pay introduáed under the 
ccs (RP) Rules 1986.R In the case of those who retaiIied the exist 
scale of pay. It will Include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
dearness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.10,86. The amount drwan by him irnediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prcbtectin wil mandIx continues till the empl m-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd,. .2/- 

/ 



(copt 

Note :.Pay means pay as pay as defined under FR0 cc 

4. The Central Govt employees in respect of Special Compensatory 
 allowance under there order will not be entitled to composite 

Hill compensatory allowance in additj0, However where 
t4ie Hill Compe nstory Allowance of any Other Compensatory allowance adJtjssib1e is 

more beneficial the Same may be allowed in lieu of the Spejca Compensatory allowance. 

5 .
. The Special Compensatoru allowance will be 

qx regulated during leave joining a 
time and suspension in the same manner as City 

Compensatory allowance under this Ministry's Office Memorand 
No, 2

.((87)-E.I1. (B)/64 dated the 27 th November 1965 as amended from time to time. 

These arears will apply to CIvilians employees of the Central 
Govt belonging to Group B, C and D only 0  These orders will also apply to the B,C and D c.ivj1a 	ep e 	 nyM Sejc Estimates 	 rom th 

In reard to Arned Forces personnel and Railway 
Enployees the sparate orders will be issued by the Ministry of 
Defence and Depet of Railways resPectively,  

In their application to the staff of India Audit and Account 
Deptt these orders issue in consultation with Controller & Auditor General of India 0  

Hindj version of the order is attached. 

Sd/x_x.x..x.x_x 
( RVerma 

Joint Secy to the Govt of IndIa 

T 	C 

Sd/x_x_x_x 
( PTPeethaer 
Lt 
For Garrison EngIneer. 

fl4 il  
Or- 

I 



I 	 :o,  • 	 GC.t ._ A 	C Ii 
L. 

£44: 	 C. 	ItiiL 
.uLLJ1I, the 14th 

Wi3jt 19C3 

b3c t 
 

Z. 

24 hALI ' 

'iLt Ii(Ct. 	ttg.ctir. nU rcta1r4n the services of oonDetcnt 
..: .ViUc in 	'.orth irjtcrn 	jon copzioin8 th 	t4e8 C. 	

.., •LJ 1-,:, .Lajpur, 	l-nct and S .,ripura anci the tflj0 
cr iauncoh rll acch &nu Ljzorai baa been cn.i th 

0 tbi. o'iCiit £o Co 	ti. 1he Goverurezit had appointed 
jjtcc tiiieci flc c.hijr 	hi of ortiry, cl,t'trnt of 	1 corutel 

	

4tC4 •.1'( 	 review th. C;;iotiw al1ouaicco anL cilt.. tic. 	L.jit to t.c v-..v1ou catcrics 01' civiliaiUCntl GOVCm. 
:1L •  eo: 	i' ThC tit reioii & to 	ipest uitablt iirovc,- 
-.'.. 	 ojicrUcn c The have been ccul1y coi. Lc:c4 by te L3VLrnL rnt ar tt. PLC L ICent is now p1Oc to 

(1) '1C1f oftu.jmt,.tjQr: 

:iU bc 3 £Lxcu teratrc 01 otiug or 3 yc.arc .it  c. tiv.e ior oi.c.c tLi LL vie o: it) 	o. lcc ar4cj 	ycau 	a ti. 	r 	 ;ih o.Lc thL.fl IJ yuj 01 service. 11crio3 of jcav(., 	 etc. L rc or 15 dy per year will be elu- 
uiç cotii 	t1Uc gCici 0 	/3 years. Cfflocrz, on 
t1(zi 	 o. &evjuc LLstjon1d above, 	y bc cofl3f- 
CJLkjL .o. )cJt4L to u stitjc.. or icir cLoi&o Qu afar as posib],e. 

uo_y perbr .'0t. of Luties for tc preerthcd tcnuie in 
tte.cth .t .Lli b LivLa eo rceoztition in thc case of cli, ii.Lc oi 	in The ..ittcr oZ: 

~1 11,  pc1io oi. ucuttion Of ti 	entrJ. GovunzeLt C4loyce8 
tO The 	 itorii 01 tie 4.orth La0tQ n .C LIOZ4 will 
uic.l1y bt ie& 3 yca'a whiet. can be cxtnu•(.t in 	tjcii1 cacu i. c::ircwjes c1' ;bljc aLrviec La Well as uhcn te ciployco C0fl:cJlL(i i 7.(' XU to stay ion;c:.•. he adr±atjblc icputtio alto .scc ;:iil J.co eontLnuc tc be p aic iiin tiit. 	 of • 	deiutaticn Co cxtcnucc•  

(ii) 	 c 	 r xh vn 4 	 .ili 	Lç2L7.i Jp1L. 
o:ticx in 	poit; 

to ecntr.1 tule posts; anu 
(e) CCt3C of tzri2iing  

ir 	cz'.l 	 a; at icct thcc ycaro service th a 

	

' tt:t 	t 	 Crt 3 tjQflo z=y also be xe1acd 
to tuo 	in cC(.vL 	ol i.ritariouj service in tn& !orth 
E !L4t. 

(0fltt... 0.. •. 2 
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- ---0 •.-- - d4. t..G. 	..CTCC3 V 110 CI3 C$.pt _t 

iot b t , LiLiblç '°&ILVI  (Lui) 11oe V1 1l bc In cu.i'•ic 	C;, 

	

L4•.:. 	j aic/o 	tii ('iy) 
to  1ot21 o. 	ch c,cL 

ccci: 1 n y/tutition (.vaty) 
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i!.L bc 	:i.i cc:t1y 0  
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"I 	 —.0 	J/ p.-. 	i;i t1c ill (-O(. 	tJ1It 

	

.; y 	• 	 ec 'iL1 be  
co or Lar. 
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:iL 	ol 	 U11 bt. LZ £oL1o3 cr t:tc Uhit Ce 
i 

	

, 	 j0 40/i. P0 
'5 o bc.ijic pay c1b(.3t 
L1j4mi o r  10/. p 

	

30 	.::5--. 

	

cf 	C]j.ouo ti11 be as £o11ou. 

	

(':) 	 25;3 oZ pcy cubjcot tc. L.r.wi 
of 	50/.. and 	c:: 
, 1O/r' 

I 
(bj •C -. i  

i v.to 	 /.0/... 

Y 'i)OV0 io 60/. 	1.i) Of bacio P7 cubjeot o a 
or 	150/- p0 r 

	

- 	 C:13tj.fl rue of 	 tQ1 
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(ID. V. S. Byudu) 	 - 
AE B/R 
AGE (T) 
For G3rrison Enguicef 


